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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL, NEW DELHI, PRINCIPAL BENCH NEW DELHI

L~

Date of Hearing/ Decision:13.07.2010

For approval and signature:
Hon’ble Mr. Justice R.M. S. Khandeparkar, President

Hon’ble Mr. Rakesh Kumar, Member (Technical)

1. Whether Press Reporters may be allowed to see %
CESTAT (Procedure) Rules, 1982. .

2. Whether it should be released under Rule 27 of the p 9
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy : GQQ/‘”
of the Order?

4. Whether Order is to be circulated to the Departmental ~ :
authorities?

Excise Appeal No.E/1707 of 2005-Ex.Branch

(Arising out of Order-in-Appeal No.652/CE/APPL/KPN dated
31.12.2004 passed by the Commissioner of Central Excise (Appeals),

Kanpur).
M/s. Al-Sanat and Co. (P) Ltd. Appellants

Vs.

CCE, Kanpur Respondent

Appearance: None for the appellants.
Shri R.K. Verma, DR appeared for the respondent/Deptt.

CORAM:  Hon’ble Mr. Justice R.M.S. Khandeparkar, President
Hon’ble Mr. Rakesh Kumar, Member (Technical)

- 0<%
e\ OrderNo.MLS. 22| 1 Dated:13.07.2010




)
/ Per Justice Shri R.M.S. Khandeparkar:
for the appellant, M/s. Al-Sanat and Co. (P

al is dismijssed for default:

) Ltd.

v None present

Heard 1d. JDR for the respondent. The appe

[Justice RM.S. Khandeparkar]
President

[Rakesh Kumar]
Member [Technical]
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